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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1360/2024 

In the Matter of:- 

Prem Prakash Thapliyal 
	 --- Applicant 

Vs. 

State of Uttarakhand & Ors. 	 ---Respondents 

NDOH: 27.05.2025 

Index 

SL. 

No. 
Particulars 

Pg. 

No. 

1.  

Reply by way of Affidavit on behalf Of Additional Secretary, 

Department of Environment Conservation and Climate 

Change in lieu of the order dated 25.02.2025 

4 

Annexure A: Letter No. 225/XXXVIII-1-2025-15(12)2025 

dated 	23/04/2025 	by 	the 	Additional 	Secretary, 

Department of Environment, Forest and Climate Change. 

2.  

Annexure B: Letter No. 980 dated 20.05.2025 issued by the 

Department of Geology and Mining. 

3.  

Annexure 	C: 	Letter 	No. 	UKPCB/H0/5.-183- 

889/2025/291 dated 19.05.2025 issued by the Member 

Secretary, UKPCB. 
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Filed By 

DEEPAK BORA 

Counsel for the State of Uttarakhand 

17, New Lawyers Chambers, 

Setalvad Block, 

Supreme Court of India 

New Delhi-110001 

Mobile No. 9971578987 
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VI 	D 	ItANGH (•.'" 
Advocate 0 

District Dehra Dun (Uttarakhand) 
Reg.No.-3225412025  4  

Exp. Dt.- 13-01-2030 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1360/2024 

In the Matter of:- 

Prem Prakash Thapliyal 	 --- Applicant 

Vs. 

State of Uttarakhand & Ors. 	 ---Respondents 

Reply by way of Affidavit on behalf Of Additional Secretary, 

Department of Environment Conservation and Climate 

Change in lieu of the order dated 25.02.2025 

Affidavit of Kahkashan Naseem, aged 

about 44 years, D/o Late Shri Abdul 
,)5  Sattar Ansari, presently posted as 

Additional Secretary, Department of 

Environment, Forest and Climate 

Change, Government of Uttarakhand, 

on behalf of the Department of 

Environment and Forest. 

Deponent 
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I, the above-named deponent does hereby solemnly affirm and 

state on oath as under: - 

1. That the deponent herein is presently posted as Additional 

Secretary, Department of Environment, Forest and Climate 

Change, Government of Uttarakhand and is well conversant 

with the facts and circumstances of the present matter and 

is duly authorised by the competent authority to sign and 

swear this instant affidavit. 

2. That the present affidavit is being filed in compliance with the 

direction of the Hon'ble National Green Tribunal vide its order 

dated 25.02.2025 passed in the above-mentioned Original 

Application No. 1360/2024, wherein the Hon'ble Tribunal 

was pleased to issue notice to the respondents and directed 

that reply by way of affidavit be filed prior to the next date of 

hearing. The relevant para of the above-said order is as 

• llows:- 

"3. Issue notice to the respondents for filing the reply by way of 

affidavit. Applicant is directed to serve the respondents and file the 

affidavit of service at least one week before the next date of 

hearing." 

o 	R SINGH 
Advocate 

District Dehra 	(Uttarakhand) 
Reg.No.-3225412025  

0 Exp. Dt.-13-01-2030  
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G) Exp.Dt.-13-01-2030 

DistrictDehraDull1tarakhand) 	trementioned letter is enclosed herewith for the kind 
Reg.No.-32254/2025 

VIREN R SINGH
A 	

(--9' 

7'.  OF  \ 

Y p 

dvocate 0 

4. That in response to the above-referenced letter, the Secretary, 

3. That in compliance to the directions issued by the competent 

46' 

A. 

Department of Geology and Mining, and the Member 

Tribunal (NGT) and the Hon'ble Supreme Court of India. The 

comprehensive account of the steps taken, if any, towards 

status of the matter and the degree of compliance with the 

earlier binding orders passed by the Hon'ble National Green 

Through this communication, the Additional Secretary 

Principal Secretary specifically called for a clear and 

formally sought detailed information regarding the present 

Secretary, Uttarakhand Pollution Control Board (UKPCB). 

-rusal of this Hon'ble Tribunal and is marked as Annexure 

Department of Geology and Mining, as well as to the Member 

pleased to issue an official communication dated 

23/04/2025 bearing Letter No. 225/XXXVIII-1-2025- 

authority, the Additional Secretary, Department of 

Environment and Forest, Government of Uttarakhand, was 

15(12)/2025. The said letter was addressed to the Secretary, 

forcement of the said judicial directives. A copy of the 
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VIRENvDER SINGH 
Advocate 0 

District Dehra Dun (Ultarakharld) 
Reg.No.-32254/2025 

Exp. Dt.-13-01-2030 

t• OF  

Secretary, UKPCB, submitted their respective replies through 

their official communications dated 20.05.2025 and 

19.05.2025, bearing Letter No. 980 and Letter No. 

UKPCB/HO/S.-183-889/2025/291, respectively. Copies of 

these replies are annexed herewith and are marked as 

Annexure B and Annexure C. In these communications, 

both authorities have sought to clarify the current factual 

position and compliance status with respect to the directions 

of the Hon'ble Supreme Court and the Hon'ble NGT. The 

details furnished in the said replies provide significant insight 

into the matter and the same are reiterated and incorporated 

herein for the record and consideration of this Hon'ble 

Tribunal: 

a) It is most respectfully submitted that all mining 

activities in the Doon Valley are governed by the 

statutory and regulatory framework laid down under 

various notifications and rules, and that the State 

Government and its authorities have taken and are 

taking all necessary actions in compliance with the 

applicable environmental safeguards. 
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b) That mining activities in the Doon Valley are governed 

by the Doon Valley Notification dated 01.02.1989 issued 

by the Ministry of Environment and Forests, 

Government of India. As per Clause (1) of the said 

Notification, no mining activity shall be undertaken in 

the Doon Valley without prior approval of the Union 

Ministry of Environment, Forest and Climate Change 

(MoEF&CC). 

c) That the above Notification was subsequently amended 

vide Notification dated 06.01.2020, which reaffirmed 

the requirement of obtaining prior approval from 

MoEF&CC before commencement of any mining 

activity. 

d The latest Doon Valley Notification Amendment, 2025, 

° 	
issued by the MoEF&CC, has also retained the provision 

VI 	GH 
Advocate 0 

DistrictD raDun(Uilarakhand) 	mandating prior environmental clearance from the 
Reg.No.-3225412025 

Exp.Dt.-13-01-2030 
Union Ministry before any mining operation. 

\\S),  
e) That the Central Pollution Control Board (CPCB) vide its 

office memorandum dated 07.01.2016 and further 

categorization dated 2025 has classified mining of 
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g) 

District Dehra Ds (Uttaraichanoi 
Reg.No.-32254/2025  

0 Exp. Dt.-13-01 -2030 

VIRE 	SINGH 
Advocate 0 , 

sand/riverbed material from riverbeds and floodplains 

(excluding manual excavation) as follows: 

1. Cluster mining (where lease areas are within 500m 

of each other) with area more than 5 hectares: RED 

category. 

2. Standalone mining leases of up to 5 hectares (not 

part of a cluster): ORANGE category. 

f) That the classification is based on the potential for 

ecological disturbance rather than the pollution index, 

and this classification has been duly adopted in the 

regulatory framework applicable in the State of 

Uttarakhand. 

It is further submitted that the consent to establish 

(CTE) and consent to operate (CTO) under the Water 

(Prevention and Control of Pollution) Act, 1974, and the 

Air (Prevention and Control of Pollution) Act, 1981, are 

granted by the Uttarakhand Pollution Control Board 

only after the grant of Environmental Clearance (EC) by 

the competent authority. 

h) For riverbed mining projects falling under Category B2, 

the competent authority is the State Environment 
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G 
vi 	SINGH 

G 	Advocate 
* District Dehra Ditli (Uitarakhand) 

Reg.No.-32254/2025 
0 Exp. Dt.- 13-01-2030 

-6 

Impact Assessment Authority (SEIAA), which acts based 

on the recommendations of the State Expert Appraisal 

Committee (SEAC). 

i) That in coordination with the Directorate of Geology and 

Mining, the Uttarakhand Pollution Control Board, and 

the District Administrations, regularly undertakes field 

inspections, joint verifications, and satellite surveillance 

to monitor compliance with mining regulations. 

That wherever violations are detected, necessary 

enforcement actions including closure, imposition of 

penalties, and cancellation of leases are initiated in 

accordance with the applicable laws. 

k) It is respectfully submitted that pursuant to the Hon'ble 

Tribunal's directions in OA No. 692/2022 (Junaid 

Ayyubi vs. State of Uttarakhand & Ors.), joint 

committees have been constituted and compensation 

has been directed to be assessed on "Polluter Pays" 

principle. 

1) The Garhwal Mandal Vikas Nigam (GMVN) had 

previously operated several mining lots. After judicial 

scrutiny, the GMVN surrendered two lots which were 
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subsequently divided into 07 new lots and re-tendered 

with stringent pre-conditions, including requirement of 

fresh ECs, NBWL permissions (where applicable), 

demarcation and safe distance stipulations, as well as 

prior consent from the Pollution Control Board. 

5. It is further submitted with utmost respect that the 

Department of Forest and Environment bears no statutory 

responsibility or administrative authority with regard to the 

specific grievances raised by the applicant in the present 

Original Application pending before the Hon'ble Tribunal. The 

issues in question fall outside the purview of the said 

department's jurisdiction, and accordingly, no direct role or 

obligation can be attributed to it in the context of the subject 

k 

Z 
VI 	SINGH 

Advocate L ) ,i, District Debra Dun (Ultarakhand) 
'" Reg.Nct.-32254/2025 
G) Exp. Dt.-13-01-2030 .7T 
0/ 

'  OF 0' 
1.-", 	 

tter of the proceedings. 

PRAYER 

In view of the above, it is most respectfully prayed that this Hon'ble 

Tribunal may be pleased to: 

a) Take on record the present affidavit filed by the Department 

of Forest and Environment; 
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b) Pass such other order(s) as this Hon'ble Tribunal may deem 

just and proper in the facts and circumstances of the case. 

DEPONENT 

VERIFICATION  

I, the deponent above named, do hereby verify that the contents of 

paragraphs 1 to 15 are true and correct to my personal knowledge 

and belief and nothing material has been concealed therefrom. 

Verified at Dehradun on this 24rd day of May, 2025. 

DEPONENT 

SR. No ............ 	............ 
........ 

affidavft re sworn before me ba 
ann.. kat, i(441,_411 	efril 
ovho as 'dentate° by Sr,-  Wi  631, (till  eh---; (c-o) at Debrad on _ 

,45 
irender Singt- 4sivocaaii 4 Notart Oaheadur 

FZ p 

VIR ' SINGH ( 0 
Advocate 0 

District Dehra Dun (Uttarakhand) 
Reg.No.-32254/2025 

Exp. DI...13-01-2030 
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RBM Mining Area Category 
Mining lease area more Red 
than 5 hectares 
or 
Mining lease area up to 
5 hectares which is part 
of cluster mining. 
Standalone mining lease Orange 
area up to five hectares 
in areas (not a part of 
any cluster mining) 

Alt 	• ,„•fe LIFE 
vd) Lifestyle For 

Environment 

\lamps Riot Aikui 
tt 	11494" 

46t, 	14, ti6t:g4111 	4,01\v1 
E-mail : ukpcblegalcell®gmail.com, 	: 0135-2607092 
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	 Sand/riverbed material mining from riverbed and its 

floodplains (excluding manual excavation) 
i. Sand/Riverbed material mining from riverbed and its 

floodplains may cause ecological disturbances, erosion of 
riverbed, change in hydro-geological conditions & river 
ecosystem, etc. 
	 ii. Cluster mining means that the distance of mining lease area 

is less than 500 m from periphery of another lease area. 
iii. This categorization is made considering the ecological 

damages and not based on pollution potential/index. 
iv. Cluster mining as defined in 'Enforcement & Monitoring 

Guidelines for Sand Mining, 2020', issued by (MoEF 
&CC).  	 
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Headquarters 

Uttarakhand Pollution Control Board 

"Gaura Devi Paryavaran Bhawan" 

46B, IT Park, Sahastradhara Road, Dehradun 

E-mail: skpchlegalcell@gmail.com,  Phone 0135-2607092 

Letter No.: UKPCB/HO/S.-183-889/2025/291, 

Dated 19.05.2025 

To, 

Additional Secretary 

Environment Protection and Climate Change Section 

Uttarakhand Government, Dehradun. 

Subject:- Regarding original application no. 1360/2024 filed in 
Hon'ble National Green Tribunal in the matter of Prem Prakash 
Thapliyal vs State of Uttarakhand and others. 

Madam. 

In respect of the above subject, reference may be made to this office's 
letter No. UKPCB/HO/SA-183-889/2025/188 dated 30.04.2025. In 
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the context of Doon Valley Notification Amendment 2025, it is to be 
informed once again that:- 

1. Doon Valley Notification 1989: Mining approval of the union 
Ministry of Environment & Forest Must be obtained before starting 
any mining activity. 

2. Doon Valley Notification Amendment 2020: The following 
amendment provisions have been made in the Doon Valley 
Notification for mining by the notification of the Ministry of 
Environment, Forest and Climate Change dated 06.01.2020: "Prior to 
starting any mining activity, the approval of the Union Ministry of 
Environment, Forest and Climate Change has to be obtained." There 
is no change in the said provision in the latest amendment 2025 of the 
Doon Valley Notification. 

3. The industrial classification (as amended from time to time) made 
by the Central Pollution Control Board in red, orange, green / white 
categories dated 07.01.2016 was implemented in the Doon Valley 
Notification Amendment 2020 and 2025. Presently in 2025, new 
category wise division has been issued by the Central Pollution 
Control Board. 

4. The category of river bed mining has been determined by the 
Central Pollution Control Board as follows. 
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RBM Minin Area Cate o 

 

Sand/riverbed material mining from riverbed and its 
floodplains (excluding manual excavation) 
i. Sand/Riverbed material mining from riverbed and its 

floodplains may cause ecological disturbances, erosion 
of riverbed, change in hydro-geological conditions & 
river ecosystem, etc. 

ii. Cluster mining means that the distance of mining lease 
area is less than 500 m from periphery of another lease 
area. 

iii. This categorization is made considering the ecological 
damages and not based on pollution potential/index. 

iv. Cluster mining as defined in 'Enforcement & 
Monitoring Guidelines for Sand Mining, 2020', issued 
by (MoEF  

Mining lease area 
more than 5 hectares 
or 
Mining lease area up 
to 5 hectares which is 
part of cluster minin 

Red 

 

Standalone 	mining 
lease area up to five 
hectares in areas (not a 
part of any cluster 
mining) 

Orange 

 

    

Regards. 

Yours faithfully 

(Dr. Parag Madhukar Dhakate) 

Member Secretary 
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" LiFE 

SI. 
No. 

SI. 	No. 
(As 	per 
CPCB 
Docume 
nt) 

Non-industrial Operations Category Remarks 

\ 	1 
/ 

_ 

63 Sand/riverbed 	material 
mining from riverbed and its 
floodplains 	(excluding 
manual excavation) 

i. Sancliftiverbed 	.material 
mining from riverbed and 
its floodplains may cause 
ecological 	disturbances, 
erosion of riverbed, change 
in 	hydro-geological 
conditions 	& 	river 
ecosystem, etc. 

ii. Cluster mining means that 
the distance of mining lease 
area is less than 500 m from 
periphery of another lease 
area. 

iii. This categorization is made 
considering the 	ecological 
damages and not based on 
pollution potential/index. 

(i) Mining lease area more 
than 5 hectares 
or 
Mining lease area up to 
5 hectares which is part 
of cluster m in inl. 

Red 

(ii) Standalone mining lease 
area up to five hectares 
in areas (not a part of 
any cluster mining) 

Orange 
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3.fl \TraFTZ 
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f4-41W, 

V of 	c)4 	vitetif, 
%la-P(1<es, "tskut ircq i1141c T4, - 
6flyt 

ft 4, 

/295 

e44, 

‘itolltqu4 qimrf 

litsqf C118-0 terf0Rg0(i?N-V/110Wirt0f#14M)/fre/2025-26, 	 f 	him tRO lit 2025 

RIM 	lITO ut414 6Ra uiDgror, 9-4 Bevil  	aiftff iffair 1360/2024 tiT Air 

eitifaziT VTIT ‘icavitsus WM Rd 3141 iwiroa 41 

16144, 

Tizri 304ff fdtiticb 7111.11 	t&wl 1074/V11-A-1/2025-09(20/2025, R'iiq) 02 

zri, 2025 	airiNci) 	1148/VII-A-1/2025-09(26)/2025, Rik) 14 14, 2025   Tgur 

col.) W.  WZ 	f4tic 	 gTIT 	IR& 6f4c1  	%veil ii)icf 30qvi titwi 1360/2024 

4it voivi tvgrazfra 491q kicalitsu.s War 	3TRI 11O1  111R14)114 gRT 	31TOT Rik) 25 Wet, 2025 

31711 4 Alti.04 3T1unlivi1 MORI 11•ti,f 4 •i4eftE1 0114 qT4 	Mftid fir IPIT t I wor 
zirftv -41 terflocif t ixi i Flo ri1141e1LT f9 dilbt tiff 	3rOET Bill 1T4T- 

1. 	the impugned tender notification date 21.11.2024 
ii. Direct that no mining shall take place in the Doon Valley in contravention the provisions of the 

Doon Valley Notification, 1989 
iii. Direct the Constitution of an Expert Committee to examine the ecological status of the Doon Valley 

and suggest methods for the sustainable development of the region. 
iv. Direct that all crusher amd mining along the river bed in Uttarakhand may be banned and further 

inspection as to other illegal mining activities along the riverbed may be ordered. 
v. Direct that data and compliance be called for all riverbed in Uttarakhand mining in surrounding 

areas. 
vi. Pass any other order that this Hon'ble Tribunal may deem fit and proper in the peculiar fact & 

circumstances of the present case. 

‘icto 	Triiroa amTru 4P 11l t 
1. 3R7rd 01111 t 	 49.  t4  Wa9 tiftCA 	 Viriff *NOV( 4t etiff R.114) 01 

T4, 1989 t gRT +71141 	tt r4R144vivr t Arsii. t avow Mining — Approval of the 
Union Ministry of Environment & Forests must be obtained before starting any mining 
activity. 

2. ligicHui, of 3 	ark Off 	 sired 111011 t Air491 Rik) 06 umcit 2020 

	

340091.  Riico 01 Wfl, 1989 4 tiqiltivf WEIT irzir *, f 	i is f4 iffarT 

Ogii) 3T1R Mining-Approval of the Union Ministry of Environment, Forest and Climate 
Change must be obtained before starting any mining activity". 

3. 3T-47Td 	t f i ¶0 7itzt 6f4ct uifilmor 	Reril 1 thIti.  MA No. 121 of 2023 Junaid Ayubi 
4 R.itco 30.012023 * tfift 3irku w 3 r Aoicid t:- 
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"15. In view of above, it is safe to conclude that mining in lots 21/1, 21/2 and 21/3 is 
illegal. Transfer of mining rights by GMVN to Manoj Joshi and Vinod Negi are without transfer of 
EC, in violation of EIA notification dated 14.9.2006, issued under EP Act, 1986. 

16. Accordingly, we allow these applications and direct closing of mining in above areas 
forthwith. Joint Committee of CPCB, State PCB and District Magistrate, Dehradun may assess 
and recover compensation on polluter pays principle for illegal mining, following due process 
which may be utilized for scientific closure of the mining activities as per Mine Closure Plan and 
other norms. We have noted that as per EC conditions for lot No. 21/1, 356 trucks per day with 10 
tonnes of mined material (equal to 3560 tonnes per day) is allowed. Even if the value of mined 
material is taken at Rs. 1000 per ton, it will amount to Rs. 35 Lakhs per day for 3560 tonnes and 
roughly 100 crores per year. Data in respect of other lots has to be compiled. Actual figure may be 
worked out by the Committee. Since contractors to whom mining rights have been transferred by 
GMVN have not appeared and may also be affected, irrespective of their independent rights to 
contest the proceedings, we give them liberty to move this Tribunal, if they are so aggrieved. The 
applications are disposed of'. 

iTtzT Zftff  	Reril 	i 	I ici MA No. 121 of 2023 Junaid Ayubi 4 Reilq) 30. 
01.2023 * 	30/1" * f 	TITO \trade! 	 it-Al 411 	qlVft gRT 	 Civil 

Appea No. 5041-5044 and Civil Appeal nOP. 4287 of 2023 71 Taft 31Th Rrilq) 07.08.2023 5T 301 

ReicIcf :— 
We make it clear as far as the issue of compensation is concerned, if an adverse order is 

passed by the Tribunal, the appellant can always challenge the same in accordance with law. As 
and when Environmental Clearance is transferred in the name of the appellant, it will be open for 
the appellant to apply for modification of the impugned judgment. 

4. ATTrff iiNcor iacpcti t.  or Tiro ‘izeicpr -tivileig T f?evT 	Tqf %mac 	Th-Tr 	iiGqict 

flusof ROW ATM fao gwr trcer thaw?) isft gilur QA, 411 	 441 mit 	lig 4 

trzkitift 	*uivaRa 	414410 4' U'11 * f W4-41 NM), liactief lu5ef MVO fkirli 

rao l 	titsql 423/Tettff-10/2024-25 Rik) 09 317TRI, 2024 1 griT livItci WM' RIZ 

TN' 21/1 t  21/3 * 	 4 tieiga W4111411 c141Xl.cf *WM' ftcii ((II.° .3134114f-1, 

‘icalltaud q11‘9,1 i tff 	1302/v1I-A-1/2024/05(32)/2018 Rik) 27 3Pittf, 2024 $TWIT g 

W4-41Tff 	‘icaxitsu.s ‘iLitqfuf (Pdri) Ateircicit 2023 MT tiv4filci 2024   1111 	1111 

* 3141ff 3-4ff 	Wrgff 	au-4-eff 	wRiPET AelfliTtlIX 3T 4W 	ftzl 

Mita- 

 

fir -mu ;r4 claw{ wqr igmff w1-21* 07 3W1T-41fflf Wiffff RIZ 490 g7 AaVlici4 

--1*41 irg 	 31145uT ILT411 	4655/300/ 1O Of 	R1k) 

25 3TKCi, 2024 t 	A4cicief t—AR4i 	ATI ti vii 5244 Rlich 20 94141i, 2024 

griT T4 f#441* 3ITTiftd 	Tft,  	4 07 TifffffrnCY* 1197 trct 	3T 	iilTUR 

A14414)111 * tiff 311 I4 tff (Letter of Intent) 4iftfff 3TTINE 	mfitr 	fi Aiicf ftliT 

ITZ1T I fkTlif gni.  Wad 34ttr wle zik t0340V0 -41Mckivi-2006 	31Tfiri 	 

351A 	Azilef 414 aifxF cii*e6 	 (NBWL) arfffa MM 411 

5. Zig Ift WO' 	* 	ildcliet 4.1.4ef ftwe f4iTTI fao qr 	4 tclIcv 3-4ff 	Ftel 

*1140 34t1 41 	1:14 os 	thaffia 	NO liet.-0 uil1 	 Avid trr4/11.341 ault 
10 Itoifto 404 aTwfu .04 t-Rur 	 liccmcni gRr a=fief .y 

	

cired ell 4& (NBWL) arleaMM 	irzitt I IRTM qiNqn kikvagcr wrifft 416qief 
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4jU$Q %1,M ATMRT vigti 02 itiffq 	* 07 lilffff ciIcI 	qiccipr 	 tircoff 
36-zrr 3mrfa.  3TTZRT 	tfR' Tr& 3TIteff f -zrr Trzir t D*14 wi-gff rrep 4,0W 	3iinerivx 
cirm gm EIA Notification 2006 3Mifff ATRI 	 31Tit, Tff 'itiktfuf 	 1980 * 

3TWfff tft 31144 zit RTIL t, cmuilcf iteiuf 31tiftzEFf-1972 * 3T-71-d 

(NBWL) * *Riff 31110 zift WTI t c T ttctcf Rfqff WO irirr 
T41.    AmEt1 t 	 1-41 131-40. 	44t41 ;r4 f4 	et 1 trgil 	40 	%MVO WRT 
IRMur ttl{jut 74 TT FT 	 tg 31 Consent to Establish (CTE) & Consent to Operate 

(CTO) * 3t 	jtifd SWF* W4t 1 

311: 	r * WI 4 -a 	 6Rcf liActrolf, 	Recin tilfct 	31ftff *ivy 1360 /2024 
4IT WTI titlfazifF 49111 ‘iccivitqud "Wwf T  aTqf 	ifilioa 4 Till ‘iteactoltilt aTtffi dT 

	Offf ti 
fitY"1,14`-- 	07/grY/e/ 
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ticcititIct) 	IFF/tTUT 

	anco To la qopeti4ii 	*A/9 4)11.0410 tctcrici 	faitif :— 
3100 	 *Doi 	trim 	T SIT   	3r4Rt 

(tot 	 (cd 
NBWL 3131 
Inv 'Ow a fafit 

32,419 2.6015 to 1 60,041 866 1249TO 19.06.2014 

27, 2014 Rik) 18.06.2019 

1228 WI* 19.12.2014 

04.09.2014 Rik) 18.12.2019 

F.N0.6-181/2018 
WL 

Date 31.01.2019 
sift riti 	t awn vit 
f*Aeti 4aref I 

wr41 78,318 2 2.748 to F.N0.6-148/2018 
WL 

Date 31.11.2018 

lig) 13.03.2014 

Rik, 12.032019 

1,78,490 1.93 to 3 

Oft Taft 41614 	411 aria z-fri 
Aqit /Ft fairA a6aef 	 

U1'144 terV I 

4 awn virt wit Oft 
r4 fret Friff uftgivia tkatto 
argint, idopepvil 4mi 

F.NO.6-4/2022 
WL 

Date 21.01.2022 

1681 
Riich 

01 3T1TEI, 2013 

Riico 08.06.2015 

Rlic1) 07.06.2020 

54,521 1.913t0 4 Oft 	wo 4ft It ftiT 
Nitft wilcueti R4 1Q',  ftig Erci 
4ft ipreff .4m Ere Afflift 144 Vit 

‘115wif Reeli I 

F.NO.6-13/2017 
WL 

Date 05.04.2017 

515 
R-Iict) 02.05.2015 

2.578 tO 73,473 5 
	4ft ftwi ar-v 	411 

31F, NA 	—8 3i is 
Amitii4i4 ft-ITV I 

1625 
18 itiPirt. 2014 ;r4 tivAa 

1656 
R.110 24.12.2014 

Alia) 06.052015 

Rik) 05.05.2020 

F.NO.6-173/2021 
WL 
Date 

30.12-2021 

1.7676 to 653 
Riict) 28.07.2015 

6 	Oft wqw Rif waai aft 	ftt 
Ii -4ff Acinft ITN Vre W9T4 

tscaxchia 1  

ftqiW 13.102020 

Rlicl) 12.10.2025 

37,782.75 F.NO.6-181/2018 
WL 

Date 31.01.2019 

7 123.19 to 
Tistr 

114.79 to 

3170 746601.62 F.NO.6-148/2018 
WL 

Date 31.11.2018  

sr-4-44 	A CO, 	41Gclier 	liggff 	crymf 4rogaw, 1414416, Rik) 06.02.2016 

# liTii a6lIce I 
iirffq ale itgE1T 21/1 

itut itTrtmr t 2.1ig) 05.022019 

INicileit Riio 04.02.2024 
8 68.364t0 

114 
58.614 to 

2042 5 1 4428.64 F.N0.6-14 8/2018 
WL 

Date 31.11.2018 

AST 	Aaccr)  , 	liGgie  f 	Irti6ef 	fOlif vim Nut 1'4110 03.01.2017 
# A1111 4*111,,,f 1 

9 #1-Z itEIT 21/3 
4I+ 	gi R'u 	03.01.2017 

R.11q) 02.01.2022 

9 10.50 to 1894 Iff-49 1,00,000 F.NO.6-119/2017 
WL 

Date 26.07.2017 
— 

AM A4co, 	414clici 	ftu4e1 ftiff cl.),c61ef TO t Villiki 

AIN 4evivf I R.fici) 24.12.2020 R-tio 22.12.2020 # 
05 '44 U-f tffi •Htd *WIT 23/3 
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No.-487/XXXVIII-1-2025-15(12)/2025 

From, 
Kahakshan Naseem, 
Additional Secretary. 
Government of Uttarakhand. 

To. 
Deepak Bora, 
Panel Lawyer, 
Chamber No. 17 
New lawyer Chambers, 
Shetalwad Block, Supreme Court of India, 
New Delhi-110001. 
E-ID-adv.deepakbord@gmail.com  

Environment. Conservation and Climate Change Section. 

Dehradun: Date:- 21st May, 2025 

Subject: Original application number-1360/2024 filed in Hon'ble 
National Green Tribunal, New Delhi in relation to Prem Prakash 
Thapliyal vs. State of Uttarakhand and others. 

Sir, 

In respect of the above subject, please refer to Vakalatnama No. 
165/XXXVI-A-3/2025-15(12)2025, dated 15.04.2025 of the 
Department of Justice, Government of Uttarakhand, by which you 
have been engaged as a panel advocate of the State Government in the 
said original application. 
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2- In this regard, while sending the photocopy of letter number-1245, 
dated 20.05.2025 of Additional Secretary, Industrial Development 
(Mining) Section-1, Uttarakhand Government and letter number-183-
889/2025 of Member Secretary, Uttarakhand Pollution Control Board, 
Dehradun, dated 30.04.2025 along with attachments, I have been 
directed to say that in the original application number-1360/2024 in 
question, please prepare a counter affidavit on behalf of respondent 
number-01 (Secretary Forest and Environmental Protection and 
Climate Change Department, in compliance with the order passed by 
the Hon'ble Authority on 05.03.2025Uttarakhand Government), and 
make it available for the approval of the government. 

Yours sincerely, 

(Kahkashan Naseem) 

Additional Secretary. 

Number and date-then. 

Copy: Sent to Member Secretary, Uttarakhand Pollution Control 
Board and Director, Directorate of Earth and Mining, Dehradun with 
the instruction to ensure that required cooperation/desired documents 
are made available to the panel advocate as mentioned above. 

(Kahkashan Naseem) 

Additional Secretary. 
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Headquarters 

Uttarakhand Pollution Control Board 

"Gaura Devi Paryavaran Bhawan" 

46B, IT Park, Sahastradhara Road, Dehradun 

E-mail: skpchlegalcell@gmail.com,  Phone 0135-2607092 

Letter No.: UKPCB/HO/SA-183-889/2025/188 

Date 30.04.2025 

To, 

Additional Secretary 

Environmental Protection and Climate Change Section 

Government of Uttarakhand, Dehradun. 

Subject: - Original Application No. 1360/2024 filed in Hon'ble 
National Green Tribunal in the matter of Prem Prakash Thapliyal v. 
the State of Uttarakhand and others. 

Madam, 

Regarding the above mentioned case which is related to River Bed 
Mining in Doon Valley, it is to be informed that there are following 
provisions for River Bed mining in Doon Valley. 

1. Doon Valley Notification1989- Mining approval from the union 
Ministry of Environment & Forest Must be obtained before starting 
any mining activity. 
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2. Doon Valley Notification Amendment 2020- By the notification of 
the Ministry of Environment, Forest and Climate Change dated 
06.01.2020, the following amended provisions for mining were made 
in the Doon Valley Notification. 

(i) The industrial classification into Red, Orange, Green/White zones 
as done by Central Pollution Control Board on 07.01.20216 has been 
implemented. 

(ii) Clearance of the Union Ministry of Environment, Forest and 
Climate Change shall be obtained before commencing any mining 
activity. 

3. River bed mining has been categorised by the Central Pollution 
Control Board as follows. 

Sl. 
No. 

Si. No. 
(As per 

Docume 
nt) 

Non-industrial Operations Category Remarks 

1 63 
mining from riverbed and 
Sand/riverbed material Sand/Riverbed 

mining from riverbed and 
its floodplains may cause 
ecological disturbances, 
erosion of riverbed, 
change in hydro-
geological conditions & 
river ecosystem, etc. 

i]. Cluster mining means that 
the distance of mining 

its floodplains (excluding 
manual excavation) 

(i) Mining lease area 
more than 5 hectares 
or 
Mining lease area up 
to 5 hectares which is 
part of cluster mining. 

Red 

(ii) Standalone mining, 	Orange 
lease area up to five 
hectares in areas (not 
a part 01 any cluster 
mining) 

lease area is less than 500 
m from periphery of 
another lease 

iii. This categorization is 
made considering the 
ecological damages and 
not based on pollution 
otential/index. 
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4.There is a provision for obtaining environmental clearance from the 
Ministry of Environment, Forest and Climate Change for river bed 
mining, on which approval is given by SEIAA for Category B-2 
projects in the state. 

5. Consent under Water/Air Acts is given by the State Board only 
after environmental clearance. 

Regards. 

Yours 

(Dr. Parag Madhukar Dhakate) 

Member Secretary 
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Uttarakhand Government 

Industrial Development (Mining) Section-1 

Nos. 1245/VII-A-1/2025-09(26)/2025 

Dehradun: Dated 20th May, 2025 

Additional Secretary, 

Environment Protection and Climate Change Section, 

Uttarakhand Government. 

Please refer to the letter No. 434DOOCVIII-1/2025-15(12)/2025, dated 
07.05.2025 of the Environment Protection and Climate Change, 
Government of Uttarakhand. In the original application No. 
1360/2024 filed in the Hon'ble National Green Tribunal, New Delhi in 
the matter of report/information required from the Mining 
Department, Prem Prakash Thapliyal vs. State of Uttarakhand and 
others, the report/information provided by the letter No. 980, dated 
20.05.2025 of the Director, Directorate of Geology and Mining is 
being enclosed and sent. 

Therefore, on the basis of the above report/information of the Mining 
Department, please direct the concerned to take the required action in 
the case in question within the prescribed time. 

Attachment-As mentioned. 

(Lakshman Singh) 

Additional Secretary 
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1245N11-A-1/25 

From, 

Director, 

Directorate of Geology and Mining, 

Uttarakhand, "Mineral Bhawan" Bhopalpani, 

Dehradun. 

To, 

Secretary, 

mining, 

Uttarakhand Government. 

No. 980/ Sub-Inspector (En)-V/_ _ /Writ/2025-26, 

Dated 20th  May,2025 

Subject:- Original application number 1360/2024 filed with Hon'ble 
National Green Tribunal, New Delhi in the matter of Prem Prakash 
Thapliyal v. State of Uttarakhand and others. 

Sir, 

Please refer to the Government letter No. 1074NII-A-1/2025-
09(26)/2025, dated May 02, 2025 and reminder letter No. 1148N11-
A-1/2025-09(26)/2025, dated May 14, 2025, by which the Hon'ble 
National Green Tribunal, New Delhi has been directed to immediately 
provide the departmental report/information to the Government in 
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continuation of the order dated 25 February, 2025 passed by the 
Hon'ble Authority in the original application number 1360/2024 in 
Prem Prakash Thapliyal vs. State of Uttarakhand and others. In the 
said petition, the petitioner requested the Hon'ble Court to pass the 
following relief:- 

i. Quash the impugned tender notification date 21.11.2024 
ii. Direct that no mining shall take place in the Doon Valley in 

contravention the provisions of the Doon Valley Notification, 
1989 

iii. Direct the Constitution of an Expert Committee to examine 
the ecological status of the Doon Valley and suggest methods 
for the sustainable development of the region. 

iv. Direct that all crusher amd mining along the river bed in 
Uttarakhand may be banned and further inspection as to other 
illegal mining activities along the riverbed may be ordered. 

v. Direct that data and compliance be called for all riverbed in 
Uttarakhand mining in surrounding areas. 

vi. Pass any other order that this Hon'ble Tribunal may deem fit 
and proper in the peculiar fact & circumstances of the present 
case. 

In this regard it is to be informed that:- 

1. It is to be informed that as per point 1 of the Doon Valley 
Notification issued by the Ministry of Environment, Forests and 
Climate Change, Government of India, dated February 01, 1989, 
Mining Approval of the Union Ministry of Environment & Forests 
must be obtained before starting any mining activity. 
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2. The original notification dated 1st February, 1989 of the Doon 
Valley Notification has been amended by the Notification dated 6th 
January, 2020 of the Ministry of Environment, Forest and Climate 
Change, Government of India, as per point number 02(ii) of which 
"Mining-Approval of the Union Ministry of Environment, Forest 
and Climate Change must be obtained before starting any mining 
activity". 

3. It is to be informed that the excerpt of the order passed on 
30.01.2023 in MA No. 121 of 2023 Junaid Ayubi in Hon'ble 
National Green Tribunal, New Delhi is as follows- 

"15. In view of above, it is safe to conclude that mining in lots 
21/1, 21/2 and 21/3 is illegal. Transfer of mining rights by GMVN 
to Manoj Joshi and Vinod Negi are without transfer of EC, in 
violation of EIA notification dated 14.9.2006, issued under EP Act, 
1986. 

16. Accordingly, we allow these applications and direct closing of 
mining in above areas forthwith. Joint Committee of CPCB, State 
PCB and District Magistrate, Dehradun may assess and recover 
compensation on polluter pays principle for illegal mining, 
following due process which may be utilized for scientific closure 
of the mining activities as per Mine Closure Plan and other norms. 
We have noted that as per EC conditions for lot No. 21/1, 356 
trucks per day with 10 tonnes of mined material (equal to 3560 
tonnes per day) is allowed. Even if the value of mined material is 
taken at Rs. 1000 per ton, it will amount to Rs. 35 Lakhs per day 
for 3560 tonnes and roughly 100 crores per year. Data in respect of 
other lots has to be compiled. Actual figure may be worked out by 
the Committee. Since contractors to whom mining rights have been 
transferred by GMVN have not appeared and may also be affected, 
irrespective of their independent rights to contest the proceedings, 
we give them liberty to move this Tribunal, if they are so 
aggrieved. The applications are disposed of'. 
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Following is the extract of the order dated 07.08.2023 passed in 
Civil Appea. No. 5041-5044 and Civil Appeal nOP. 4287 of 2023 
filed by Shri Mukesh Joshi in the Hon'ble Supreme Court, New 
Delhi against the order dated 30.01.2023 passed in MA No. 121 of 
2023 Junaid Ayubi filed in Hon'ble National Green Tribunal, New 
Delhi- 

We make it clear as far as the issue of compensation is 
concerned, if an adverse order is passed by the Tribunal, the 
appellant can always challenge the same in accordance with 
law. As and when Environmental Clearance is transferred in 
the name of the appellant, it will be open for the appellant to 
apply for modification of the impugned judgment. 

4. In the petition in question, in pursuance of the aforesaid order of 
the Hon'ble Supreme Court, New Delhi, the environmental 
clearance has been transferred by Mandal Vikas Nigam Ltd. in 
favour of lease operator Mr. Manoj Joshi, Mr. Vinod Negi etc. It is 
to be informed that by letter number 423/ten/three-10/2024-25 
dated 09 August, 2024 of Managing Director, Garhwal Mandal 
Vikas Nigam Ltd., revenue mining lots Yamuna 21/1 and 21/3 
were dedicated to the government. Thereafter, Industrial 
Development (Mining) Section-1, Uttarakhand Government, vide 
letter No. 1302/VII-A-1/2024/05 (32)/2018 dated 27 August, 2024, 
directed to take further action as per rules regarding allotment of 
the said revenue mining lot under the relevant provisions of 
Uttarakhand Sub Mineral (Prevention) Rules 2023 as amended in 
2024 and in sequence, by creating 07 separate mining lots of the 
said mining lots, re-tender was invited by the Directorate's e-tender 
cum e-auction invitation notice number 4655/U.K./ 
Bhoo.Mining.Ni./E.Auction/2024-25 dated 25 October, 2024 and 
again by the Directorate's e-tender invitation form number 5244 
dated 20 November, 2024, for which in this sequence Letter of 
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Intent was issued in favour of successful tenderers for allotment of 
mining lease of 07 mining lots for obtaining the desired 
permissions. The said lots dedicated by the corporation had 
previously received environmental clearance as per EIA 
Notification-2006 and permission from National Board of Wild 
Life (NBWL). 

5. It is also to be informed that including the above mining lots 
approved earlier in favour of Garhwal Mandal Vikas Nigam Ltd., 
09 mining lots were previously operating in the said area (list 
enclosed) which are within the 10 km radius of National Park / 
Sanctuary etc., permission has been obtained from the National 
Board of Wild Life (NBWL) by the concerned lease holders for the 
said lots. By dividing the 02 mining lots dedicated by Garhwal 
Mandal Vikas Nigam into 07 mining lots, allotment has been made 
on conditional basis on Letter of Intent under a transparent process 
of e-tendering, wherein, before approval of mining lease, 
environmental clearance obtained by the Letter of Intent holder 
under EIA Notification 2006, desired permission under Forest 
Protection Act 1980, if applicable, desired permission of National 
Board for Wildlife (NBWL) under Wildlife Protection Act 1972, if 
applicable, and before starting operation in the approved mining 
leases, after the process of demarcation and pillaring, leaving a safe 
distance from both banks of the river in the mining area, Consent to 
Establish (CTE) & Consent to Operate (CTO) permission from 
State Environment Protection and Pollution Control Board has to 
be obtained. 

Therefore, in continuation of the above, information regarding the 
original application number 1360/2024 Prem Prakash Thapliyal vs. 
State of Uttarakhand and others filed in the Hon'ble National Green 
Tribunal, New Delhi is respectfully sent for further action as 
above. 
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Attachment: As above. 

(Rajpal Legha) 

Director 
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Details of approved mining leases under Asan Conservation Area of Tehsil Vikasnagar of Dehradun district — 

Name/Address of the 
lessee 

applied area 

Area 

No. and date of the 
order 

Approved period 
(from- to) 

Qunatity 
of 
minirals 
(in Ton) 

No. and date 
as per NBWL 

1 Shri Shubham Sharma 
S/o Shri Arun Sharma 
R/o Sinila Dehradun. 

Dakrani 2.6015 No. 866 

Date: 27.05.2014 

Date: 
19.06.2014 
to 

Date: 
18.062019 

32,419 F.N0.6- 
181/2018 

WL 
Date 
31.01.2019 

2 Shri Nafees Ahmed 
S/oShri Abdul Hasan 
R/o village Timli tehsil 
Vikasnagar district Dehradun. 

Dakrani 2.748 No. 1228 

Date:04.09.2014 

Date: 
19.12.2014 
to Date: 
18.12.2019 

78,318 F.N0.6- 
148/2018 

WL 
Date 

31.11.2018 
3 Shri Arun Kumar Sharma 

S/o Shri On Prakark Sharma 
R/o Line Jeevangarh PO 
Ambadi, Vikasnagar Dehradun. 

Dakrani 1.93 No. 1681 

Date: 01.08.2013 

Date: 
13.03.2014 
to Date: 
12.03.2019 

1,778,490 F.NO.6- 
4/2022 

WL 
Date 

21.01.2022 
4 Shri Jagveer Singh S/o late 

Shri Jeet Singh R/o 
Village 
Navavgarh 

1.913 No. 515 

Date: 02.05.2015 

Date: 08.06.2015 
to Date: 

07.06.2020 

54,521 F.NO.6- 
13/2017 

WL 
Date 

05.04.2017 

Dharmawala and Jitendra 
Singh Dhawan S/o Shri 
Bhagwan Das Dhawan R/o 144 
Fars Bazar Shandara Delhi. 
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5 Shri Vijay Thakur 
S/o Late Shri Surendra Singh 
Thakur 
R/o Ward No. Hospital Road 
Vikasnagar Dehradun. 

Dakrani 2.578 No. 1625 
Date: 18.12.2014 

And amende: 

No. 1656 

Date: 24.12.2014 

Date: 
06.05.2015 
to Date: 
05.05.2020 

73,473 F.N0.6- 
173/2021 

WL 
Date 

30.12-2021 

6 Shri Janak Singh Rawat Nawabgarh 1.7676 No. 653 Date: 37,782.75 F.N0.6- 
S/o Shri Sundar Singh Rawat 
R/o village Kunara, Janpad 

Date: 28.07.2015 13.10.2020 
to Date: 

181/2018 
WL 

Uttarkashi. 12.10.2025 Date 
31.01.2019 

7 Managing 
Director, Garhwal 
Mandal 

Dakpathar, 
Nawabgarh, 
Mandi 

123.19 

114.79 

No. 3170 

Date: 05.02.2019 

Date: 
05.02.2019 
to Date: 

746601.62 F.NO.6- 
148/2018 

WL 
Development Gangmewa and 04.02.2024 Date 
Corporation Bhimawala 31.11.2018 
Dehradun. Mining 
Lot No. 21/1 

8 Managing Dakrani 68.364 No. 2042 Date: 514428.64 F.NO.6- 
Director, Garhwal Mandi Date: 03.01.2017 03.01.2017 148/2018 
Mandal Gangabhewa 58.614 to Date: WL 
Development 02.01.2022 Date 
Corporation, 
Dehradun. Mining 

31.11.2018 

Lot No. 21/3 
9 Managing 	Director, 	Garhwal kulhaal 10.50 No. 1894 1,00,000 F.NO.6- 

Mandal 	Development 
Corporation Dehradun. Mining 
Lot No. 23/3 

Date: 24.12.2020 5 years from 
the Date: of 
closing- 

119/2017 
WL 
Date 

22.12.2020 26.07.2017 
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